DETAILED PUBLIC STATEMENT IN TERMS OF REGULATION 3(1) AND REGULATION 4, READ WITH REGULATION 13(4). REGULATION 14{3) AND REGULATION 15(2) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS.

SHAREHOLDERS (AS DEFINED BELOW) OF

Registerad Office: UG-24, Vishwadsep Tower. District

\OPEN OFFER FOR ACQUISITION OF UP 70 8,583,000 (¢ LAKH FIFTY EIGHT THOUSAND) F
SHARES OF RS. 10 EACH (“OFFER SHARES") OF CORPORATE MERCHANT BANKERS LIMITED, A COMPANY
S ACT, 1956 OFFICE AT UG-24, ISHWADEEP
TOWER, DISTRICT CENTRE, JANAK PURI, NEW DELH!-110058 AND (CORPORATE OFFICE AT 8-2-293/BE, PLOT NO.32,
NAVANIRMAN NAGAR, JUBILEE HILLS, HYDERABAD - 500033, TELANGANA (HEREINAFTER REFERRED TO AS
“TARGET" OR “TARGET COMPANY" OR “CMBL") REPRESENTING 26% OF FULLY PAID UP EQUITY SHARE CAPITAL
(AS DEFINED BELOW) FROM THE ELIGIBLE SHAREHOLDERS (AS DEFINED BELOW) OF TARGET COMPANY BY MIS
GKR INFRACON (INDIA) PRIVATE LIMITED (“ACQUIRER 1), MR, SRINIVAS LANKIREDDY (" "), MR, GOPI

CORPORATE MERCHANT BANKERS LIMITED

Janak Puri, New Delhi-110058

of this DPS, the Acquirer 5, does not have any interest in the Target Company. ‘except for the transactions

.
v Ason the date

Vi, Acquirer calegorized asa 4l 2(1)(ze) of the SEBI (SAST)
i i i ‘Section 118 of

vil, Acquirer 5 has confired that he has not been dedared as fugitive economic offender under Section 12 of the Fugitve
Economi

KRISHNA LANKI REDDY (“ACQUIRER 3"), MR. SANDESH REDDY VEDERE ("ACQUIRER 4") AND MR. SHIVA KUMAR
REDDY KOMAT) REDDY (“ACQUIRER 57, ACQUIRER 1, ACQUIRER 2, ACQUIRER 3, ACQUIRER 4, AND ACQUIRER §

(B) Detaks of Seffors:

'PROMOTER"/ ISl )

Corporate Office: 8-2-293/BE. Plot No.32. Navanirman Nagar, Jubilee Hills, Hyderabad - 500033, Telangana

2011 TO THE ELIGIBLE

Tel. No. +91 9966099535

forinspacton atthe offca of theManager o the Offe.

i, isi i i i Target Company,
limil (1) of the SEBI accordingly, this Offeris.

being made under Regulaton 3(1)ofthe SEBI (SAST) Regulatons. Furthr,the Acquirers w also acaire confrol overthe

Target Company post successful completon of the Open Offer, hence the Offeis afso being made under Reguiaion o he

(HEREINAFTER COLLECTIVELY REFERRED TOAS THE “ACQUIRERS") (‘OFFER"/ ‘OPENOFFER") L Mis Cosmos Industies Limited (Promotar’ “Outgoing Prometer’ “Sele’), is a public imited company, incorporated on SEBI(SAST) Regulations.
o Manager .
OPY’ Novermbr 02, 1998, undar the provisions of the Companies Act, 1955, The corporato ideniication number of Sefer is | i
tothe Offer (“Manager to the Offe”] “Manager”),on behai of the Acquirors (in compliance with Regulation 13(4) of the hetanirid Thonm. & ! 2 v sl bancasoty ekceqiky
Securlas and Exchange Board of Inda (Substantl Acquision of Shares and Takeovers) Regulations, 2011 and | A - 7 Ktusa, s K, New Delhi 10016, . R - R N
2019 (PA"), i August 0, imitod (‘BSE") Exchange of 5 continue the existing ine of business of the Target Company or may diversfy ts business activtes in fulure with the prior
IndialL (“MSEF), SEBY). q Howere, dapendi . . -
1) M 2013, " ; TrgetC
w I 5 N
i, “Equity or “Shares’ . 10% (Rupees Rghts Inthe o™ minelo
Tenonly)each. Name of the Sefler
. “Fully Paid Up Equity Share Capital” means tota voling equity capita of the Target Company on a fuly iuted basis ‘Number of Equiy Shares l %
¥ 6 I —— Wl SHAREHOL
i, “Offer” or “Open Offer” means the open offer for acquision of up to 858,000 (Eight Lakh Fify Eight Thousand) Equy M’s Cosmos Industries Limited 1979580 | 59.99% flows:
rare: i yPaid Up Equity i m - = -
i VR The Sellet ot e st e Details Acquirer Acquier2 | Acquirerd Acqier§ Total
V. “SPA s fatons " . -
M g means a period of 10 (Ten) working day ng from the dte of cpering of oferon Thursdey, EBIACL Noof [ % | Koof | % | Noof | % Na.ot
October 10, 2019to dlosing of offer on Wednesday, October 23, 2019. () Detalls of Target Company: Shares. Shares. Shares Shares Shares
L. ACQUIRERS, PAC, TARGET L TheTargetC s under I L [
{#)Information about the Acquirers: the Compari i 1994, NCTof
3 'ACQUIRER 1) el and Haryana. The Target Company was subsequenty convered from private limted company (o public mied [ | Shas acqirsd
i, a)M’s GKR Infracon (India) Private Limited (Acquier ') s a Private Limited Company, incorporated on January 05, 2012, :N" eroel .t A . :N.A ‘W' by m. between the PA N[N NN [T
under i 1956, i \cquirer 1s i ‘company an W dale and the DPS.
i company was issued on December 26, 1994 by the Registrar of Companies, NCT of Delhi and Haryana. The coporate | | gate
il Preseny, Acquirer 1 is intor-alia peitiod to promote, buld, develop, maintin, operate, repa, reconsiruct, transfer 7489901 3 Shares toba W0 | 0% | 580874 | 100K 3316 12007 1079520 I
infrasiructure faciities pertaining to rural, urban, industrial, agricuture, education, tourism, mining, informaton technology | §,  Presently, 24, Vishwadesp Tower, Janak Puri, ‘acquired through
development andto design,develop, constct operato and maintain roads,brdges, dams, fyovers, hydel prjects and oher Now Del- 10066 ossillings
infrastructure projects namely industrial township, housing colonies, industrial estates, technologies parks, cold storage, . " ‘Shares o be N N | 858,000 | 26.00% N N N N N Nif 858000] 26.00%
holels, motels, esorls, “advisors, architects, ci Jubiee Hils, Hyderabad~500033, Telangana. acquiedinthe
designers, developers, contractor, valuers, jon ackvites and [ i The Open O fasuing
alied jobs and wrks, Acquirer 1 isnotan NBFC. . The Targ Non-Depasit Non inani. (NBFCND) ¢ | |l acooptancop®
i, The registered office of Acqure 1 i stualed at 8-:293/821 I43IN, Road No. 71, Jubiee Fiks, Hydorabad, Telangana- e - 24,1956, The Stitai o O g |07 | 300% | WSTE7A |40k | 45085 | TSR 30536 | 1200|3986 | 12000 2837500 | G
500039, of Acquirer i il T (On diuted besis, as on .
v, TheAcquirer 1 does notbelong to any group. 14,00060. 10th working day after |
" ; - Offer. . {1is DPS, 7,0000.000% !
ko The el ofthe Acquier | S Acguiter 3 holds 60% b idup i z' Only), comprising of 70,00, ) equity Rs 10 (Rupees ) each. The issued, subscribed | Leeticd)
Ao ? caurer - yLenkireddy “ and paichup equlty share capia is Rs. 330,00.000K (Rupees Thiee Crore Thiy Lakh Orly), comprsing of 33,00.000 yPaidUp op
i s DPS, the Acquirer 11 (Thirty ThreeL it 10/-(Rupees fully paidup. 2019,
il is DPS, Acquirer 1 except | vi i h q B Sharos to
) acquied pursuantohis Open Offer
. Acquir 1 has confimed ha s ot categorized s a i defauter intens of Regulation 2(1)ze of the SEB) (AST) |
qulat i i Section 11B.of . h
g»es«;mi&sw&mawemda"mﬁm 1992, as amended (*SEBIACK) orunderany other requlationsmade underthe | v The financialinformation of the Target Company as per the unaudited financia statements for he s equllions. o 1o b
. ::‘:‘:' . ended June 30, ited reviow by 1 the {he non-pubic shareholdinginthe Target Company tothe levelspecifed wthi th time prescribed in the SCRR, SEBI (SAST)
offender ,2018, 2019, March31. 3, Mows: i Pl el
X Thekey i jrer 1 y 31,2019and : this DPS, nither the Acquirers,nor any 1, hold any equity share in the Target
T e o el yots anded Nt 3,201, Motch 31, 2017 nd Match 3, 2016 a1 a5 L STANDALONE FINANCIAL FIGURES FOR PERIOD ENDED JUNE 30, 2019 AND THE YEARS ENDED MARCH 31, | ¢ -
under: 2013, MARCH 31, 2018 ANDMARCH 31,2017
I 2019, March 31, 2018, March 31, 2016, (Floures in R " IV. QFEERPRICE:
N { upees P ) i Equity
(Figures in Rupees Lakh tated) i, i during th
ariod anded| Yo it 4
M 12 Month Period Particulars (e
Particulars SMart9_ [S1Wari | 3tMardl | 3tMaris e e March 31 | Mo 51 _
Unal | Audited Audited Audited Name of the Total No. of Equity Shares Total No. of Total Trading Tumover|
351 1617 19.86 1947 Stock Exchange | traded during the Twelve | Equity Shares listed | (as % of total Equity
| Total Revenus 6510: 10.07298_| 15.120.91 348346 | monthe prior to the month of PA ehares listod)
[ Prof Al Tox b ] 3 . et Income (PAT o1l 013 056 051 L
s Por sharo (EPS) (In Rs] % 993 1040 3. Basic Eamings Por share (EPS) (i Rs.) 000 0.00 002 002 BSE 128 33,0000 0.004%
[ Diluted Eamings Per share (DEPS) (In Rs) 4. 9.93 1040 2 share (DEPS) (In Rs.) 0.00 0.00 002 0.02 MSE| Nil 33,00,000 Nil
let Worth/ Shareholders' Fund 2,338, 206400 | 148846 844 Networth/ 32538 20 31942 336,03 " Based on s above iformation, Equty Shares of Targel Company are ol (equenity raded on BSE and MSE| it the
v i % p 3t » Fssoraes, | (Souce-As carfed by CA Mk D Gl (Mambershi No. 41205, Proprialrof Wi M D Gala, Chartrs " fon 2{1)j of the SEBI (SAST) Regulations. Pri ined taking i
i, {Fim Registaton No. 0145406W), Sistulory Auditors o tho Targal Company, having Offco af B-21, REK i asunder
I ip No, 024302), Propr i & Assocites, Charered | Chmburkar Marg, behind Teephone Exchange, Chembur Nak, Mumbai-400071, Tel No: +91 -22-25294941, Eml I
[ 0102245), 1TIAN, 'RTC X Roads, Hyderabad - 500020, | camdgala@redifimailcom, datedAugust08. 2019) oo under ) Rs. 1000°
Ph:040-27670592 2019) 1L CONSOLIDATED FINANCIAL FIGURES FOR PERIOD ENDED JUNE 30, 2010 AND THE YEARS ENDED MARCH 31, 1 | Negotiated Price unde SPA)
I 2019 2019, MARCH31,2018ANDMARCH 31,2017 7 | The volume-weighted average price paid or payable for acquisition by the Acquirer ot Applcable
(Fi L i Stated) (Figures In Rupees Lakh dateof PA
pe—— ] p— e imd v 3| Fighst price pakd or payable for acquisitons by the Acquiter during 26 weaks immediately ol Appicable
31-Mar19 June 30, 2019 Warch 31, | _March 31, | March 31, |_| preceding hodateofPA
Unaudited” TUnaudited) 219 %07 1 207 ] | [@ | e Volume-Weighted Average Markel Price of shares for a period of sixy trading days Not Applicable
Total Revenue 651050 Total Revenue 351 1617 19.86 1847 e
Profl Ater Tax 5] | Notincomo (PAT) ____ X1} 013 [X12 38 - ny are recordedduring suchperiod
share (EPS) (In Rs.) 457 Basic Eamings Per share (EPS) (in Rs. 000 000 001 001 5 | Falr Value of Eq Share of Target Company, as cerfied by CA Sreerama mw v Rs.986
Diuted Earmings Per share (DEPS) (n Rs) 457 Diuted Eamings Per share (DEPS) In Rs.) 000 0.00 001 0.01 | 221993), 2019"
Net Worthy Shareholders' Fund 23371 Net worth/ Shareholders Funds 32432 32421 31851 31251 6 | Otherfinancial Parameters Fﬂ'";‘; e
B " JearondodMarch 31, imited rov e SAssocites, | . o e . “;’Z"f’é scbmpleeshuih g‘;:snm o (based on standalone
: . I o. . farget Company. having Office , Shashi Niketan, R. K. Audited financials )**
ChatoredAccountants,Statutory Auitors o Acqurr 1. - Chemburkar Marg. behind Telephone Exchange, Chembur Naka. Mumbai-400071, Tol No. +91 -22:25204941, Email ld:
4 camdgala@rediffmeilcom, datedAugust08, 2019) a | RetumonNetWorh (%) 004%
(st 024302), Prop & Assaociates, Chartered o - sl
Accountants No. 0102245). having offce at 1-1-17/4/1 ; RTC X Roads, Hyderabed - 500020. | (0) Dstallsof the Offer; | T
Ph: 040-27670592. i 2019 i i i " 58,000 (Eight | | | Eamings per Share 0.00
b) SRINIVAS LANKIREDDY ( ACQUIRER2” ) Lakh Fity Eight Thousand) Equily Shares of the Target Company representing 26% of the Fully Paid Up Equiy Share
i Acquier 2 ,aged about 37 Triry Seven )Years son of Shri Subba Reddy Lanki Reddy residing at Plot No 320 A MLA Capial "
fals for FY 201819

Colony Road 12 Banjara Hils Khairatabad .Hyderabad Telangana 500034 \Tol No. 919966649135 He qualified as a

i The Offeris being made ata price of Rs, 10/- (Rupaes Ten Only) (“Offer Price) per Equity Share, subj

this DPS and the Letter of Offer (“LOF"), that wil be sent to the Eligible Shareholders of the

++ The relevant extract of the cerificato dated August 08, 2019 issued by CA Sreerama Murthy .V (Membership No. 227993),

Chartered year 2007 1 outin the
Acquirer1 . Targel Company. Charlared Accountant, having offce at D. No. 7-47-8/4, Near TTD Kalayanamandapam, Opp. Vinayaka Temple, Indira Nagar,

il Acquirer 2 does notbelongto any group . quity Andhra Pradesh 534101, Ph: +91 6912964896, Emall d: sriammurthy.vetaga@gmal.com, certfying the Fair

{ii CA Sroerama Murthy V' Membership No 227993 ) Chartared Accountant having office at D .No .7 47 8 4 .Noar TTD accepted under this offer, shallbe n cashonly. i
Kalayansmandapam Opp Vinayaka Temple India Nagar Tadepaligudem Anchra Pradosh 534101 Ph 919912964896 , is subj { Quote:

Email Id sriammurthy volaga égmai com ,has certfied ,vide certiicale dated August 08,2019 that the net worth of the | ¥ The mpl 1995).

Acquirer 2isRs 1 147 68 Lakhs Rupees One ty iny Eg ). qui the y
v A i Saras ) ight Lk iy Eg ' yPadUpEqiy 0 thono
V. As on the date of this DPS the Acquirer 2 does not have any Interestin the Target Company .except for the tansactions Capitalofthe Target Company. (('_7 theyisld method; and

is Offer . Vi Thi This Offer i)
Vi, Acquirer ized as a Wiful f Regulation 2 1 1zel of the SEBI SAST ) Shares of the Target Company. Incaseof Corporate MorchantBankers Limited:
ing i i i Section 11Bof | Vi i b 1} The NetAsset Target
the SEBI Act . quity i npany 31.2019isRs. 9.86- i ise Eighty Six il

yil Acauirer 2 has confimned that he has not been dedared s fugitive economic offender under Section 12 of the Fugitive bonus thereon. (i) The yield method (Price Eaming Capacity value/PECV): For caloulating the value based on Proft Eaming Capacity.
Economic OffondersAct 2018 . Vi As delailed in Part Il (Background to the Offer), this Open Offer has been iggered upon the execution of the SPA dated i i i

) GOPIKRISHNALANKI REDDY ( ACQUIRERS® 1 August9, i endedMarch 31, 2019, March 31, 3t

I Acquirer 3 .aged about 34 Thirty Four Years .son of Shr Subba Reddy Larkireddy is residing at Plot No 320 A MLA three yoars’ 0.43Lakh
Colony Road No 12 Near ACB Office Banjara Hils Khairalabad Hyderabad Telengana 500034 TelNo . 91 9949923355 . ) Regulations. 0.01 per Equity Share. Th g Cap (PECY) Rs. 0.07 per

i Heis | it i is DPS. Equity idering 7 20.00%, sine the Terget Company
one of the Promolers and Directors of Acquirer 1 . the Offer further declares and undertakes tha they il not deal on their own accountin the Equity Shares of the Target zat

i . Acquirer 3 does not belong to any group . Company during the Offer Period. (i) The market value method: The Target Company is cumently isted on BSE Limited (BSE?) and Metropofitan Stock

{il. CA Sroerama Murthy  Membership No .227993 ) Chartered Accounlant having offce at D .No .7 47 8 4 .Near TTD x i " Exchange of ndia Limited [MSET). The Equity e Trget Compe raded st il
Kalayanamandapam Opp Vinayaka Templo India Nagar Tadepaligudom Andhra Pradesh 534101 Ph :-91 9912064896 . ( v . . . insuch Further, Equity Target Company on BSE Limited. In absenco of any market
Email 14 srrammusthy velaga 8gmal com has certiied .vide certficate dated August 08,2019 that the net worth of the ovont the Acquiors il pay the iferonce of such hghar price and the Offer Pric, akong with e flares, o o the rget Company
Acquirer3isRs 445 95 Lakhs Rupees ty Fil i ) " b .

v, f th , Acquirer 31 i qui i : ® the Target isnotviable. d

V. As on the date ofthis DPS the Acquirer 3 does not have any inerest in the Target Company .oxcept of the transactions mpany ¥ T";:‘ . Cansideing the honauratle Supreme Cours decison I the caso of Hindustan Lever Employees Union vs. Hindustan Lover

i i g any { npany ) un
Vi Acquirer 3 has confined that he is not calegorized as a Vil dofaultor’ i torms of Regulation 2 { )ze0)of the SEBY o ;
SAST )Regulations and has not been prohibited by SEBI from dealing in securiies Jn temms of directions Issued under ST Ragustont, Y
Sacton Y " . ® o . ity Seven Particulars (A) | Price per Equity Share (inRs.)|  Weight Product (In Rs.)

Vi Acquirer 3 has confimed that he has nol been dedared as fugitive economic offendor under Section 12 of te Fugiive . N . il ot . (8) © p=8'c
Econormic OfendersAct 2018 . Thausand 9 enting yeadtp

n stE:N nem;v“vsngz | ACQUIRER4” ) Equity Share Capital. I tesms of Regulation 38 of the Securities and Exchange Board of india (Listng ons and NAV Method 9.68 1 9.86

: ) ) Discosure Requiements) Regulaions, 2015, as amended (LODR Reguations) read with Rule 19A of Secues | | PEMulplo 007 0 0

i fm‘”mm:":"m’;ﬁ’;*ﬂ“wﬁm“z‘{f‘:j o Bt o o ot 1957 (SCCR?). e p i | iatvawe e | lgrorsdbasedon hesasons rovkled n xplanation dove

MLA olony ¥ ana i He s Bachel
b ; . N ) ; 2| e Thare o
spacalzaton n ndustie ing fom Pudue Unvarsty,U'S A Alastor of Sceca i icn n Indashi o @ coniious bassfor tng. Pursuant 0 completon of i Ofer assring bl accearce the event the Public per Equity I
. i LSA Jeasinifa peceizalon I o falls below the minimum perSCRRand LODR | " N
. Regutations, i "
ii. Acquirer 4 does not belong to any group . Sy " the
i CA Sreerama Murthy ¥ Membership No 227993 ) Chartered Accountant .having offce at D .No .7 478 4 Near TTD |\ g 0 aROUND TOTHE! In tems of the honeurable Suprare COUTB in the nployees' Union vs. Hindustan
KGROUNDTOTHE OFFER iSRS, 9.86
A R 5! B . -
$f::‘“"" qu V":’::;';":' h':’"’ @”;::zm;:’;?mﬁ:;m:ﬂm L OnAugust 09, 2019, the Acquirers have entered ino a Share Purchase Agreemen (‘SPA') with Mis Cosmos Industes | Unquta.
Er———— +hew cerifod vid corhcate dated / : Linited {Promoler “Oulgaing Promoter’ *Sele), one ofth existing Promotes o Target Company, for acquiston of | 1 i aby i toth

Acqirer disRs 97992 akhs Ru Two ). iy i SeventyNino y g fthe Fully Offer,the 10- Rupees i i i i

. QL quity p Regulations,
. ; P Eqity

v. As on thedatoof tis DPS he Acquror 4 doos o have any lrestnthe Targel Company axoaptfor the tansactons | o e resofthe SPAare asunder: % T dstolr r )
i Avtr & s confimed thath s nol ctegurzsd 282 i ter i toms of Roguaon  { z0of o SER1 2} The Acquirers have entered into SPA on August 09, 2019 with the Sellr for the acquisiton of 19,79.560 (Ninetoen Lakh " " 18of SEBI o

: oo defate eguiation X SeventyNine i i i idup equ b A

$AST Reguiatons and has not boen prohibted by SEBI from dealing i securiies i lerms of irections issued under ety seleshares) rope N , 3 nich rceor Offer Sze.
. ; . e SEBIAL. : el pu Vi lithersis any itwil ly

Secton [ a
Vi Acuirer 4 has confimed thal he has ot been decared a5 ugifvo economic offsnder under Secton 12 f the Fugite : Al Sakenioni e ; ; o e to Highi e Taget oy by vy
N EconomicOffenders Act 2018 . Rs. 250 por Equly Share and a maximum of Rs. 10 por Equity Share. Tho purchase consideraton s payable by e |

& ) jrerstoth Soto FINANCIAL ARRANGEMENTS:

i, Acquirer$, ( Years, i 316, Roado.78, | Acqurarstohe Seler o Sl sl el Le. 58,000
Jubitee Hills, Hyderabad 500033, Tel No.: +91 9652340444, He is Bachelor in Civil Engineering from CBIT College, Osmania ) on ). ’ (Eight Lakh Fifty 10+ (Rupees’ 85,80,0000-
Universty. i HiTech Projects Private Limited as gainc ighty Fi Thousand Onky). (Maximum Consideration’).

‘aWhole Time Directorsince June 10, 2013, appo i i

i, Acquirer 5doesnotbelongtoany group. L] i i Offerinfull,outof theirown sousces.

ii. A Sreerama Murthy .V (Membership No. 227993), Chartered Accounlant, having offce at D. No. 7-47-8/4, Near TTD fthe e of ransler of salo shares from Sellerlo | . CA Steerama Murhy V (Membership No. 227983), Charterod Accountan, having offico at D. No. 7-47-8, Near TTD
Kalayanamandapam, Opp. Vinayaka Temple, Indira Nagar, Tadepalligudem, Andhra Pradsh 534101, Ph: +91 991296486, Acquirers. andapam, Opp. Vinayaka Templ, India Nagar, Tadepaligudom, Andira Pradesh 534101, Pl 481
Emall(d; sivammurthy.velaga@gmal.com, has certfed, vido cartcate dated August 08, 2019 that the net worth of the | ¢) i 9912964896, Emai Id: srrammurthy.velaga@gmal.com, has certed, vide cerificate dated August 08, 2018, that

Acquirer 5isRs. 468,911

Offerinfull,




In accordance with Regulation 17 of the SEBI (SAST) Regulations, Acquirers and the Manager to the Offer have entered
into an escrow agreement dated August 09, 2019 with Kotak Mahindra Bank Limited, having its registered office at 27,
BKC, C-27, G Block, Bandra Kurla Complex, Bandra (E), Mumbai, Maharashtra-400051 and through its branch situated
atGround Floor & Rear Basement, B - 1/8 &B - 1/9, Secior - 51, Noida, Uttar Pradesh (“Escrow Bank”)in terms ofwhich
the Acquirers have opened an Escrow Account in the name and style of “CMBL OPEN OFFER ESCROW ACCOUNT”
bearing number 6413084972 (“Escrow Account”) with the Escrow Bank. Pursuant to the Escrow Agreement, the
Acquirers have deposited cash of an amount of Rs. 1.00,000/- (Rupees One Lakh Only) being more than 1% of the
Maximum Consideration (“Cash Escrow”) in an escrow account opened with the Escrow Bank. The Cash Escrow
amount may be converted into the Fixed Deposit. Further, Andhra Bank through its branch at G-5, Block - Il, Plot No. 55¢,
Adityahrudayah Express Highway, Kondapur, Hyderabad, Telangana, on behalf of the Acquirers, has fumished an
unconditional, irrevocable and on demand bank guarantee, pursuant to bank guarantee letter dated August 16, 2019
aggregating to an amount of Rs. 21,50,000/- (Rupees Twenty One Lakh and Fifty Thousand Only) in favour of the
Manager to the Offer (“Bank Guarantee”). The amount of Bank Guarantee is in compliance with the requirements of
Regulation 17 of the SEBI (SAST) Regulations, i.e. being more than 25% of the maximum consideration payable under
the Offer. The Bank Guarantee is valid upto February 15, 2021. The Acquirers have undertaken that in case the Offer
process is not completed within the validity of Bank Guarantee, then the Bank Guarantee will be further extended to such
period, so as to ensure that it is valid till at least upto the 30th day from the date of completion of the payment of
consideration under the Offer.

The Manager to the Offer is authorized to operate the above mentioned Escrow Account and has been duly empowered to
realize the value of the Escrow Account and the Bank Guarantee in terms of the SEBI (SAST)Regulations.

Based on the above ,the Manager to the Offer is satisfied about the ability of the Acquirers to implement the Offer in

Vi

There are no conditions stipulated in the SPA ,the meeting of which would be outside the reasonable control of the
Acquirers and in view of which the offer might be withdrawn under Regulation 23 of the SEBI SAST )Regulations .

In the event of non receipt of any of such Statutory Approvals which may become applicable at a later date for the
acquisition of the Equity Shares under this Offer the Acquirers shall have the right to withdraw the Offer in accordance
with the provisions of Regulation 23 { )of the R ions .In the event of withdi ,a public will be
made within 2 working days of such withd ,in the same papers in which the DPS is published and such
announcementwill also be sentto SEBI BSE MSE!and the Target Company atits Registered Office .

TENTATIVE SCHEDULE OF ACTIVITY

Nature of Activity Day and Date

Date of the Public Announcement

Friday, August 09, 2019

Date of publication of the Detailed Public

Tuesday, August 20, 2019

Last date of filling of Draft Letter of Offer with SEBI

Tuesday, August 27, 2019

Last date for a Competing Offer
Identified Date*

Thursday, September 12, 2019
Tuesday, September 24, 2019

Last Date by which Letter of Offer will be di

tched to the Sharehold Tuesday, October 01, 2019

Last date by which an independent committee of the Board of Target
Company shall give its

Friday, October 04, 2019

accordance with the SEBI SAST )Regulations .Further ,the Manager to the Offer confirms that firm for

funds and money for payment through verifiable means are in place to fulfill the Offer obligations .

STATUTORY AND OTHER APPROVALS

As on the date of this DPS to the best of knowledge of the Acquirers no statutory and other approvals are required in

relation to the Offer except the following :

Approval from Reserve Bank of India :Approval of the Reserve Bank of India under Non Banking Financial

Companies Approval of Acquisition or Transfer of Control )Directions ;2015 issued in terms of Notification No .DNBR
PD )CC No .085 03 10 001 2015 46 dated July 09 2015 is required for completing the Offer .The Target Company is

inthe process offiling of requisite application with the RBI .

Except as mentioned above there are no other statutory approvals and /br consent required in refation to the Open Offer .

However jif any statutory approvals are required or become applicable prior to completion of this Offer this Offer would

be subject to the receipt of such other statutory approvals that may become applicable at alater date .

If the holders of the Equity Shares who are not persons resident in India icluding NRIs ,0CBs and Flls Jrequired any

approvals ificluding from the RBI the FIPB or any other regulatory body Jin respect of the Equity Shares held by them ,

they will be required to submit such previous approvals that they would have obtained for holding the Equity Shares to

tender the Equity Shares held by them in this Offer ,along with the other documents required to be tendered to accept

this Offer .In the event such app are not submitted ,the Acquirers reserve the right to reject such Equity Shares
tendered in this Offer .
Subject to the receipt of statutory and other approvals ,if any ,the Acquirers shall complete all requi relating to

this Offerincluding payment to the Eligible Shareholders who have accepted the Open Offer within 10 working days from
the date of Closure of the Tendering Period . )

In case of delay /non receipt of any approval SEBI may if satisfied that non receipt of the requisite approvals was not
attributable to any willful default failure or neglect on the part of the Acquirers to diligently pursue such approvals grant
extension of time for the purpose of making the payments subject to the Acquirers agreeing to pay interest to the El
Shareholders as directed by SEBI in terms of Regulation 18 {1 Jof the SEBI $AST )Regulations However where the
statutory approvals extend to some but not all holders of the Equity Shares ,the Acquirers have the option to make
payment to such holders of the Equity Shares in respect of whom no statutory approvals are required in order to
complete this Offer .

Last Date for upward revision of the Offer Price/Offer Size

Monday, October 07, 2019

Advertisement of Schedule of Activities for Open Offer, status of statutory
and other app in

Monday, October 07, 2019

pap

Date of commencement of tendering period (Offer Opening Date)

Thursday, October 10, 2019

Date of expiry of tendering period (Offer Closing Date)

Wednesday, October 23, 2019

Date by which all requirements including payment of consideration would
be completed

Thursday, November 07, 2019

“ldentified Date is only for the purpose of determining the names of the shareholders as on such date to whom the Letter of Offer
would be sent. All owners (registered or unregistered) of Equity Shares of the Target Company (except the Acquirers and the
Seller) are eligible to participate in the Offer any time before the closure of the Offer.

VIII.
l.

PROCEDURE FOR TENDERING THE SHARES IN CASE OF NON RECIEPT OF LETTER OF OFFER
Allthe Eligible Shareholders holding the Equity Shares in dematerialized form are eligible to participate in this Open Offer at

any time during the Tendering Period. Please refer to Paragraph x below for details in relation to tendering of Offer
Shares held in physical form,

Persons who have acquired Equity Shares but whose names do not appear in the register of members of the Target
Company on the Identified Date, or unregistered owners or those who have acquired Equity Shares afterthe Identified Date,
or those who have not received the Letter of Offer, may also participate in this Open Offer.

LOF will be dispatched to all the Eligible Shareholders of the Target Company, whose names appear in its Register of
Members on Tuesday, September 24, 2019 (“Identified Date”).

The Open Offer will be implemented by the Acquirers through Stock Exchange Mechanism as provided under the SEBI
(SAST) Regulations and Circular No, CIRICFD/POLICYCELL/1/2015 dated April 13, 2015 issued by SEB| as amended via
SEBI circular CFD/DCR2/CIR/P/2016/131 dated December 9, 2016.

The Acquirers shall request BSE Limited to provide a separate acquisition window (“Acquisition Window”) to facilitate
placing of sell orders by Eligible Shareholders who wish to tender their Equity Shares in the Open Offer.

BSE will be the Designated Stock E: forthe purp: sharesinthe Open Offer.

The Acquirers have appointed KK Securities Limited ("Buying Broker®) as its broker for the Open Offer through whom the
purchase and settiement of the Offer Shares tendered in the Open Offer will be made during the Tendering Period. The
contact details of the Buying Broker are as mentioned below:

VI

Name: KK Securities Limited

Address: 76-77, Scindia House, Janpath, New Delhi- 110001

Contact Person: Mr. Sanjay Bansal

Telephone No.: 011-46890000

Email id: kksi@kksecurities.com

The Eligible Shareholders who desire to tender their Shares under the Open Offer would have to approach their respective
stockbrokers (*Selling Broker"), during the normal trading hours of the secondary market during the Tendering Period.
Separate Acquisition window will be provided by BSE to facilitate placing of sell orders.

Procedure to be followed by the Eligible Shareholders holding equity shares in physicalform:

As per the provisions of Regulation 40(1) of the SEBI (Listing Obli and Di qui Regul 2015
read with Press Release (PR) no. 51/2018 dated December 03, 2018 and Press Release (PR) no. 12/2019 dated March 27,
2019, requests for transfer of ities shall not be pi d unless the are held in form with a
depositoryw.e.f.April1,2019.

gly, the Eligible Shareholders who are holding equity shares in physical form and are desirous of tendering their
equity shares in the Offer can do so only after the equity shares are dematerialized. Such Eligible Shareholders are advised
to approach any deposi icipant to have their equity shares dematerialized.

GENERAL

Forthe purpose of disclosures in this DPS relating to the Target Company, the Acquirers and Manager to the Offer have relied
on: (i) publicly available information; and (i) information provided/confirmed by the Target Company, and have not
independently verified the accuracy of the details of the Target Company.

In this DPS, any discrepancy in any table between the total and sums of the amount listed is due to rounding off and/or
regrouping.

Pursuant to Regulation 12 of the SEBI (SAST) Regulations, the Acquirers have appointed Tunaround Corporate Advisors
Private Limited having its Corporate & Registered office at 714, Vishwadeep Building, Plot No. 4, District Centre, Janakpuri,
New Delhi- 110058, TelNo.: +91 11 45510390 as the Manager to the Offer.

The Acquirers have appointed Skyline Financial Services Private Limited, having office at D-153A, Ist Floor, Okhla Industrial
Area, Phase-l, New Delhi - 110020, Contact Person: Mr. Virender Rana, Tel No: +91-11-40450193-7, E-mai
virenr@skylinerta.com, as the Registrar to the Offer.

The Acquirers accept full responsibility for the information contained in this Detailed Public Statement and Public
Announcement (except that which pertains to the Target Company and has been compiled from publicly available sources)
and also for the obligations of the Acquirers as laid down in the SEBI (SAST) Regulations.

This Detailed Public Statement will also be available on SEBI's website (www.sebi.gov.in) and the website of the Managerto
the Offer (www.tcagroup.in).

Issued by the Manager to the Offer on behalf of the Acquirers:

TURNAROUND CORPORATE ADVISORS PRIVATE LIMITED

714, Vishwadeep Building, Plot No. 4, Distret Centre, Janakpuri, New Delhi- 10058
Tel: +91-11-45510390

E-mail: info@tcagroup.in

Website: www.tcagroup.in .
Contact Person: Mr. Heemadri Mukerjea

SEBI Registration No.: MB/INM000012290

G

Date: August 19, 2019
Place: Hyderabad

For and on behalf of the Acquirers :
Sd/-
(SRINIVAS LANKIREDD




